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mentioned in the fillings before the CERC in Petition No.149/2009 in
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Power Distribution Company Ltd, Andhra Pradesh Northern Power
Distribution Company Ltd.
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Shri C.Mohan Chander, APTRANSCO
Ms. V.Anuradha, APTRANSCO

APTRANSCO and four other Distribution Companies of Andhra Pradesh (the
petitioner herein) have filed this application for appropriate directions to the respondent,
NTPC for submission of FERV computations for the years 2007-08 and 2008-09 in
respect of tariff determined by the Commission by order dated 8.1.2010 in Petition No.
149/2009 with IA n0.35/2009 for Simhadri Power Project Stage-I (the generating station)

2. The representative of the petitioner submitted as under:

(a) Petitioner’s filed review application (R.P. No0.52/2010)against the
Commission’s order dated 8.1.2010 for issuing directions to NTPC for
submitting the detailed computations of FERV for 2007-08 and 2008-09
and the Commission by its order dated 2.8.2010 dismissed the review
petition, but granted liberty to the petitioner to approach the
Commission through an appropriate application. The present petition has
been filed based on the said order.

(b) As the computations of FERV amount for 2007-08 and 2008-09 has not
been submitted by NTPC inspite of various correspondences, the
Commission may admit the matter and issue notice on the petitioner.

3. Admit. Issue notice to the respondent. The petitioner is directed to serve copy of
the petition on the respondent, latest by 17.12.2010. The respondent is directed to file
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its reply, latest by 24.12.2010, with copy to the petitioner, who may file its rejoinder, if
any, by 31.12.2010.

4. Matter to be re-notified for hearing on 4.1.2011.
Sd/-

(Dr. N.C.Mahapatra)
Chief Advisor (Law)
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